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[English]

J m m i i O m f i ^ e c t
^11263 SffJ^J BALRAJ PASSI: Will 
the Minister of WATER RESOUR­
CES be pleased to state:

<ft)- tKe estimated cost of -thel.Jam- 
btmi Bam  IProject and the expenditure 
fnccnred thereon so far;

(b) whether the construction of the 
Project has been stopped:

(c) if so, the reasons therefor and 
the steps being taken to resume the 
construction work on the Project: and

fd>-fche tim e-by ^whkh it is likely 
to be completed?

THE MINISTER OF WATER 
RESOURCES (SHRI V1DYACHA- 
jRAN SHUKLA): 4®) The estimated 

(rftfee J aril rani Dam Project of 
iJttar Pradesh is. Rs. 144.84 crores at
1987 price level and an expenditure 
of Rs. 16.97 crores has been incurred 
.on the project;upto June, 1991.

(b)" No Sir;
(c) Does not arise.

f (d) The project is scheduled to spill 
over to I X Plan.

Applications for T el^ioiie Connec­
tions in Rural Areas of Chandigarh

1264. SHRI PAWAN KUMAR 
BANSAL: Will the Minister of COM­
MUNICATION S be pleased to state:

(a) the number of applications for 
telephone connections pending in rural 
areas of Chandigarh; and

(b) the time by which the applicants, 
are likely to be provided with ^tele­
phone connections?

THE DEPUTY MINISTER IN 
THE MINISTRY OF COMMUNI­
CATIONS (§HRI P.V. RANGAYYA 
NAIDtJ): (a) Number of applications 
pegging for telephone connections is

.... . ,  . . ....

i'rogrejaivfily .by the end of the 
Eighth Five Year Plan.

[Translation]

in  JBumgirai’ iniMRiyA
Pradesh

1265. SHRI VISHWESHWAR 
BHAGAT: Will the Minister of MI­
NES be pleased to .state:

(a) whether there are huge deposits 
of copper in Balaghat, Madhya Pra­
desh:

fb) if "so. the details thereof;’
(c) whether the Government propose 

to set up a Copper Smelting Plant in 
Balaghat;

(d) whether any survey has -been 
conducted in this regard; and

(e) if so, the details and the outcome 
thereof?

THE MINISTER OF STATE OF 
THE MINISTRY OF MINES (SHRI 
BALRAM SINGH YADAV): (a) and 
■(b) Based on exploration carried out 
so far at Malanjkhand copper depo­
sit in Balaghat District, Madhya Pra­
desh, the in-situ ore reserves estimated 
are of the order of-306 million tonnes 
of 1.12",, copper.

(c) At present there is no proposal 
to set up a copper smelting plant in 
Balaghat.

(d) and (e) A feasibility study for 
optimal exploitation of Malanjkhand 
Copper deposits is under progress 
which, inter-alia, also includes the 
question of /setting up of a. smelting 
plant.

Assistance to Farmers.
1266. SHRI RATILAL KALI- 

DAS VARMA:
SHRI MAHESH KUMAR 

KANODIA:
SHRI SATYAGOPAL MIS- 

RA:
Will the Minister of ,A<5RJCUL* 

TURE be pleased to state:
. . $>) Progressively fey the ead of the 
Eighth Five Year Plan.__ __
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farmers to increase their production; 
and

(b) the financial assistance given to 
fanners during 1990-9i?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL­
TURE (SHRI MULLAPPALLY RA­
MACHANDRAN); (a) The financial/ 
technical assistance to the farmers is 
provided by Government of India th­
rough the various Central and Cen­
trally Sponsored schemes implemen­
ted by State/UTs Governments, Agri­
culture Universities, ICAR and its 
institutions viz. Krishi Vigyan Ken­
dras, Extension services, Farm Ma­
chinery Training and Testing Institu­
tions, Agriculture Services Centres 
etc.

(b) Government of India do not 
provide financial assistance to the far­
mers directly.

[English']

Pesticide Poisoning
1267. SHRI RABI RAY: Will the 

Minister of AGRICULTURE be plea­
sed to state:

(a) whether the attention of the Go­
vernment has been drawn to the news- 
item captioned 'Pesticides take heavy 
toll ih Third World’ appearing in The 
Tribune’ dated July 19, 1991;

(b) if so, the reaction of the Gov­
ernment thereto; and

(c) the steps taken/proposed to be 
taken by the Government to reduce 
the deaths occurring due to pesticide 
poisoning?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL­
TURE (SHRI MULLAPPALLY 
RAMACHANDRAN): a) Yes. Sir.

(b) and (c) The Government is alive 
to the issues raised in the article,

10—19 LSS/l©/m

Under the Insecticides Act- 1968, 
the Registration Committee registers 
pesticide only after satisfying itself 
regarding its safety to human beings, 
animals and the environment. As a 
statutory requirement, the labels and 
leaflets accompanying the containers 
of pesticides carry the message/instruc­
tions regarding the safe use of pesti­
cides as abuse or mis-use of these 
toxic pesticides can lead to poisoning/ 
death. Moreover, the farmers are edu­
cated on safe handling of pesticides 
through the mass media as well by 
extension functionaries from time to 
time. Use of protective clothings by 
the farmers to avoid contact with pes­
ticide is encouraged.

As a preventive measure, many of 
the extremely toxic pesticides have 
been banned or refused registration 

** or have been restricted in their use. 
Further, when a particular insecticide 
of highly toxic nature cannot be eli­
minated considering its efficacy, its 
safer formulation(s) is/are registered.

To avoid mis-use or over-use of 
pesticides maximum residue limits 
have been prescribed in food commo­
dities under the Prevention of Food 
Adulteration Act, 1954.

As per provision of the Section 26 
of the Insecticides Act, 1968, various 
functionaries have been notified by the 
State Governments to report on the 
occurrence of poisoning due to pesti­
cides. This information is intended 
to monitor the risks being faced by 
the people from different pesticides 
and to initiate the necessary studies 
and action on the more hazardous pes­
ticides.

To reduce the use of pesticide- the 
Government is advocating the adop­
tion of Integrated Pest Management 
(IPM) approach. This approach em­
phasises on pest surveillance, use of 
chemical pesticides only after Econo­
mic Threshold Level (ETL) of pest 
attack, cultural* mechanical, biologi­
cal practices for pest control.




